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move for leave to introduce a Bill further
to amend the Representation of the People
Act, 1951,

MR. DEPUTY-SPEAKER : Now, the
question is :

““That leave be granted to introduce
a Bill further to amend the Repre-
sentation of the People Act, 1951.”

The Motion was adopted.

SHRI B.Y. DESAI : Sir, I introduce the

INDIAN NATIONALS LIVING
ABROAD (REPRESENTATION
IN PARLIAMENT AND STATE

LEGISLATURES) BILL*

SHRI B.V. DESAI (Raichur) : T beg to
move for leave to introduce a Bill to provide
representation in State Legislatures and
Parliament to Indian nationals living

abroad.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill to provide representation in
State Legislatures and Parliament to
Indian nationals living abroad.”

The Motion was adopted.

SHRI B.V. DESALI : I introduce the Bill.

15.35 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of New Article 123A, etc.)
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_ MR. DEPUTY-SPEAKER : The question
152

“That leave be granted to introduce
a Bill further to amend the Constltu-
tion of India.”

The Motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL®

(Amendment of Articles 85 and 174)
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MR. DEPUTY-SPEAKER :
tion is :

The ques-

““That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”
The Motion was adopted.
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15.36 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 31B)

MR. DEPUTY-SPEAKER : Now, the

*Published in Gazette of India Extraordinary, Part-1I Section 2 dated 22-12-1983,
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Motion for consideration of the Constitution
(Amendment) Bill moved by Shri M.M.
Lawrence will be put to vote. Because of
lack of quorum last time a division on this
Motion was held over to the next Private
Members® Bills’ day i.e. today. This being a
Constitution amendment bill, voting has to
be done by division. So, let the lobbies be

cleared.

MR. DEPUTY-SPEAKER : Lobbies
have been cleared. I shall now put the
motion moved by Shri M.M. Lawrence to
the vote of the House.

The question is :

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”

The Lok Sabha divided.
15.41 brs.
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correction, the result*® of the division is :

AYES 28
NOES 88

The motion was negatived.

15.43 hrs.

CONSTITUTION  (SCHEDULED
CASTES) ORDERS (AMENDMENT)
BILL

MR. DEPUTY-SPEAKER : We shall
now take up the Constitution (Scheduled
Castes) Orders (Amendment) Bill. Time
allotted is 2 hours.

Now, Mr. Kurien may move.

PROF. P.J. KURIEN (Mavelikara) : Mr.
Deputy-Speaker, Sir, I thank you very much
for asking me to move this Bill.

I move* :

“That the Bill further to amend the
Constitution  (Scheduled Castes)
Order, 1950, the Constitution (Sche-
duled Castes) (Union Territories)
Order, 1951, the Constitution (Dadra
and Nagar Haveli) Scheduled Castes
Order, 1962, the Constitution (Pondi-
cherry) Scheduled Castes Order, 1964
and the Constitution (Goa, Daman
and Diu) Scheduled Castes Order,
1968, be taken into consideration,”

Sir, I express my gratitude to you for
allowing me to move this Bill. In fact, this
Bill was introduced as early as in 1980 when
1 was elected for the first time to Parliament,
and before proceeding on 1o the details of
this Bill, I would like to say a few words as
to why I moved this Bill. I have not moved
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this Bill on any special religious considera-
tion or communal consideration, but on
the basis of my personal experience. .

Sir, in my area there are certain Harijans
who are converted from Hinduism to other
religions, and I have personally seen that
their plight is no better than their counter-
parts in Hindus, and it is sometimes even
worse than their counterparts. Socially,
economically and educationally these con-
verts arc at par withand in certain cases
below that of their Hindu counterparts.

Sir,  have a personal experience and in
fact it is this personal experience which
prompted *“‘me to move this Bill.” Whik I
was a student in the High School classes,
along with me was a Harijan converted 1o
Christianity, He studied along with me up
to S.S.L.C. and all the students who studied
upto S.S L.C, in those days are now emplos
yed either in Government service or ia
private sector, but this classmate of mine,
who had passed SSLC in 1958, is still doing
agricultural labourer’s work. He did not
get a job either in the Government or in the
public sector or private sector due to the
simple reascn that he got converted.

Had he been a caste Hindu or traditional
Christian of Kerala, he would have managed
togeta job. Had he been a Scheduled
Caste by reservation, he would have gota
job. Till to-day this class-mate of mine,
just because his grand father converted, for
no fault of his, he is not getting a job. This
is not a single case. Such cases are hund-
reds and thousands in Kerala with me aad
whom I have direct and personal contact.
I am saying thison the basis of my experi-
ence. Even as a student I always felt that
it was an injustice. That is why as soon as
I came to Parliament, I thought it just and
proper to introduce a Bill of this kind, No
other consideration has swayed me to intro-
duce this Bill.

**The following Members also recorded their votes :
AYES : Sarvashree Ashfaq Hussain, Palas Barman, Krishna Chandra Halder and Mangal

Ram Premi.

NOES : Sarvashree Jagannath Kaushal, Harinatha Misra, Y.S. Mahajan, Shrimati Sushila
Oruaon, Sarva shree Saminuddin, Bhubneswar Bhuyan, R.R. Bhole and Bishnu

Prasad.

*Moved with the recommendation of the President.



